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Final Decision : Allowed

Judgement

S. Rajendra Babu, J.—The Order of the Court was as follows : Leave granted.

2. A complaint was lodged stating that the appellant before us has committed an
offence punishable u/s 138 of Negotiable Instrument Act and he was convicted
and sentenced to undergo simple imprisonment for one year and was also
imposed a fine of Rs. 1,25,000/- in default to undergo simple imprisonment for
three months by order dated 20th August 1998 of the learned Magistrate.

3. Aggrieved by that order the matter was carried in appeal to the Sessions
Court which affirmed the conviction and sentence imposed by the learned
Magistrate.

4. The matter was further carried in revision to the High Court unsuccessfully.
5. Thereafter, the appellant has approached this Court by way of special leave.

6. During pendency of these proceedings the appellant has settled the matter
with the contesting respondent and an affidavit has been filed by the first
respondent which sets out that he has received a sum of Rs. 1,20,000/- in full
and final settlement of the amount for which the cheque was issued. He has

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/kp-mathew-appellant-hash-paul-... Page 1 of 2



urged that he has absolutely no objection in taking a lenient view to acquit,
discharge or release the appellant before us.

7. In the circumstances set forth above, we think it appropriate to treat the
offence as having been compounded and the appellant shall stand acquitted of
the offences with which he was charged. The appeal is allowed by setting aside
the order made by the High court affirming that of the Sessions Court and
Magistrate and making an order as aforesaid.
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